
FOR THE A1'1'EN1'ION OI' l'HE ol, I IN 1,0()t)s LIMn Lt)
RELEvANT PARTICULARS

Nanrc ol corporatc dehtor HBN FOODS I-II\4ITED
2. Date of incomoration ofcorporate dcblor 0l/03/20 t3
3. RECISTRAR OI COI\4PANIT]S. DI]T-HI

registered
.t. Corporate ldenrity No. / Limited Liabiliry Idenrification

No. of corporate debtor
u I 5400D1_20t 1P1C248945

5. Address ol the registered oftice and principal oflice (if
any) ol corporate deblor

Business Unit No. 523. 5th Floor. HBN Ofiice.
D Mall. Plot D Dislrict Centre. Paschim Vihar.
New Delhi. west l)elhi - I10087

6. lnsolvency commencemcnt date in respect of corporate
debtor

24.10.2019 (Order dated 21.10.2019. copy received on
24. t0.20t9)

'7. alc ol closurc ol insolvcncy rcsolution Droccss
8. Nanrc and registmtion numbcr of thc insolvcncy

prolcssional acting as interim resolution prol'essional
lagdish Singh Nain
tBIlylPA-003r P-N00 r 87 t20t8-20t9tt24t 5

Address and e-mail ofthe interim resolution prol'essional.

as registered with the Board
98 - Cangotri Apanments, Vikaspuri, New Delhi ll00l8.
jsnain@yahoo.com

t0. Address and e-nrail to be used for correspondence with the
interim resolurion prolessional

Jagdish Singh Nain,
AVM Resolution Professionals LLP.
8/28, W.E.A..3'd Floor, Abdul Aziz Road, Karol Bagh,
New Delhi | 10005.
cim.hbnfoodstr2qmai l.com

l.ast date lirr submissiort ol-cluinrs 7u Nov.- 2019
12. Classes ofcreditors, ifany. under clause (b) ofsub-section

(6,4) of section 21, ascenained by the interim resolution
prol'essional

lnvestors under the investment scheme vide circular No. 9
dated 01.08.2013 of HBN Foods t.imited (CD)

t3. Names of lnsolvelcy Professionals identilied to act as

Authorised Representalive of creditors in a class (Three
names for each class)

l. Mr. Bhim Sain (loyal
lBBl Regn. No. IBBUIPA-002/lP-N00726/2018-
20t9/t22t6.

2. Mr. Mahesh I aoeja
lBBl Re8n. No. lR R l/l PA-002/l P-N00739/2018-
2019/t2i26

3. Mr. Raji! Malik
lBBl Rcgn. No. lB Bl/lPA-002/lP-N00391/201 8-
20t 9/ t2 I t5

t4. (a) Relevanl l-orms and
(b) Details ofauthorized representatives are available at:

Web link: ibbi.gov.in/download
l. Mr. Bhim Sain Goyal

M-215. Rear Cround Floor. Greater Kailash-ll.
New Delhi I 10048.
E-mail : bsgoyal l@gmail.com

2. Mr. Mahesh Taneja
AE- 173. Shalimar Bagh. Nonh West Delhi.
Delhi I10088
E-mail : maheshtaneja I ll@yahoo.co.in

3. Mr. Rajiv N,lalik
B7l18, N,lianwali Nagar. Rohtak Road.
Nesr tee; Gari N4elro Sration. Ne$ Dethi I 10087

E-mail : iprmalik2009@gmail.com 
-

Notice is herebr siven that the National ComDan\ l.aw commencement of a

T'ORM A
PTIBLIC ANNOT]NCgMENT

( [ ] nder Regu lat ion 6 o I the lnsolvenc] and Bankruptcy Board o f lndia ( lnso l!enc) Resolution Process lbr Corporatc Persons)
Regulations. 2016)

herebl given corpomtc insolvenc)
resolution process ofthe HBN FOODS LIMITED on 21.10.2019 (Copy received on 24.10.2019)

-fhe 
creditors oI HBN FOODS LIMITED are hereb) called upon to submit their claims with prool on or belbre 7'r Novcmber,

2019 to the interim resolution professional ai the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with
proof in person, by post or by electronic means.

A financial creditor belonging to a class. as listed against the cntry No. 12, shall indicate its choice ofauthorised reprcsentative lrom
amon8 the three insolvency professionals listed against entry No.l3 to act as authorised representative of the class of lnvestors
und$ rhc invcstncnr schemc vidc circular No. 9 datcd 0l .08.20 | 3 ol'HBN Foods l-irnited (C D) in Fonn CA.

Submission ol'lhlse or nrisleading prool! ol'clainr shall attracl penalties.

\ame and Signalure of lnlerim Resolulion Protessional
Date and Place 25'h Oclober. 2019. New Delhi


